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CALl..JNG A'ITENTION TO MATrER 
OF URGENT PUBLIC IMPORTANCE 

THREATENED .11IJKE BY CGRS DOCTOIIII 
IN DELHt-contd. 

Mr. Speaker: We shan now take up 
the CaHilIlI Attention Notice ..mlch 
was held over yesterday. 
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Sbri S. M. Banerjee (Kanpur): Sir, 
want to make one submis::I;on. 

Ypst'erday there was only a news 

item in the Press that there was going 
to be a strike by the CHS doctors. 011 
the 9th. We thought it was better not 
to give a' Calling Attention Notice 
yesll'l'day and wait for today. Today, 
Sirf when some of us gave Calling 
Attention Notices about this strike 
which has taken place today, you 
have been good enough to disallow 
them. 1 only request, Sir, tha" we 
should be allowed to put questlO" •. 

Mr. Speaker: How can. 1 do it? 
Once it has been brought on the 
a'genda, no further notice is reqL1irl:d. 

Silri S. M. Banerjee: It w us not un 
the Order Paper. 

~  ~  

~ ~ ~ ~  mn: if<n: # 'IT I 
Mr. Speaker: Attention of the Ilon. 
Minister was cailed yesterday. The 
hon. Minister. 

The Minister 01 lIealth (Dr. Susllila 
Nayar): I had yesterday seen certain 

. Press Reports regarding strike Lhreat 
by some doctors in the Central Health 
Service if the Central Govl"l'nnlcnt 
docs not withdraw its order conscrIpt-
ing two hundred of them to the Army. 
No official notice about any threaten-
ed strike had been received uni.II this 
morning whlm I received a telegram 
about the strike. 1 have learn' this 
morning that some of the duelers 
have absented themselves frolll duty. 
The Central Health Service ~les 

were published on the 1st May. 1963 
and the Central Health Service was 
constituted on 1st January, 1965. 
Rule .IlA of the Central Health Ser-
vice Rules provides that any person 
. appointed to that Service shan, if so 

required, be liable to serve in any 
Defence Service or post connected 
with the Defence of India, for 8 

periud Of not less than 4 years in-
clt\d\ng the period spent on training, 
if .·ny. The Rule also provides that 
(a) sllch a person shall not be re-
quired to serve as aforesaid after the 

expiry of ten years from the date of 
his appointment; (b) shall not ordi-
narily be required to serve as afore-
said after attaining the age of forty-
five years. 

The Defence Ministry needs medi-
cal men and a quote was fixed by 
them for each State and the C.H.S. 
As the House is aware the defence 
needs are rather acute at present and 
the Defence Ministry has desired that 
the requisite number of doctors be 
supplied by the C.H.s. In pursu-
ance of this requirement and the 
aforesaid rules, a letter was sent on 
the 3rd December, 1965 to certain 
Heads o( Institutions intimating them 
that it had been decided to depute 117 
officers to Army Medical Corps. The 
doctors had been requested to com-
plete the application forms for 
Emergency IShort Service Commis-
sion. The forms duly completed 
were to be returned to the D.G.H.S. 
by the 8th 'December, 1965. The offi-
cers are to be interviewed in the 
office of the Director General, Armed 
Forces Medical Services, on the 13th 
and 14th December, 1965. I am sure 
the HOUse wiII agree that the C.HS . 
doctors should come forward to serve 
the Armed Forces with readiness, as 
ha.s been done by doctors in several 
States. 

Shri S. M. Banerjee: She has not 
covered the demand. 
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Sbrl D. C. Sharma (Gurd .. pur): h 
it not a fact thot the doctor. wrote 
a letter to the Director-Ge:>eral or 
Health Services Or what<'ver he Is 
caned, asking for clariflcation of the 
terms !wfore they were •• nt to the 
Army? I think it wa. writtrn about 
10 or 15 days ago and they have not 
received any clnrifkation. If there 
is any ~ st e in this a'llegation ... 

Dr. Sahlla Nayar: Toller. wus no 
question of clarification. Whatever 
are their terms of !ervice on the civil 
side would be applied by the Military 
authorities. I am not aware-ot ~  

letter. 

Shrl D. C. Sharma: Did the Dir"c, 
tor General of Health ServicP8 receive 
t he !<otter? Did the doctors seek 
c1arHication"! Was nn)' r('ply given to 
them? 

Dr. Suohlla Nayar: To the be.t of 
my o l d~e  we haVe! not received 
nny If"tter ~  for any c1nriftcDtion. 

8hrl S. M. Banerjee: If I have 
heard the hon. ~tl  cOfTcctly, she 
has mentionl'd that the Defence Minis-
try wanted certain doctor!> and the8l' 
doctors have refused to 1(0 or arl' re-
fusing to 110. I wont to know whe-
thor it has been brought to the notke 
of the han, Minist(>r that Dr. Sharmt1, 
Convenor of the Delhi o to ~ Joint 
Aclion Council hns already written a 
letter to thr Prim!' MinistpT in which 

o ~ other thing •. he ha. ,Girl: 

~ de~ this. we will fur1h('r 
J=:tate that WI:' Rre kM!n 10 join 
the A.M.e. but only after t.he 
Central Health 8omc" rules 1It'I! 
t ttt~ to OUT satisfaction .. ,," 
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He has also pertinently pointed out: pressed by my hon. friend, Shri 
Kamath .. 

UContrary to the assurances and 
promises of the Health Minister, 
more than forty doctors are being 
transferred under the old, dis put-
~d and unsettled rules of Central 
Health Service, 1963 and the 
medical officers are supposed to 
comply with the sa:me by 8th 
December, 1985, gIVIng only a 
notice of two to four days." 

I want to know whether this is a fact 
and if so, whether the hon. Minister 
or the Deputy Minister has cared to 
meet a deputation of doctors at this 
hour when the country needs them so 
much? 

Dr. Sushila Nayar: We cannot in-
vite a deputation. No deputation has 
asked to see the Minister Or the 
Deputy Minister nor have I seen any-
body. (Interruptio1l.'l). 

Mr. Speaker: Order order! let her 
reply. 

Dr. SU8hIIa Nayar: A certain doc-
tor, who has styled himselt as the 
Convenor of the Delhi Doctors Joint 
Action Committee, has sent a Memo-
randum to the Prime Minister, a copy 
of which was .ent to us yesterday 
and in that copy, he has mentioned 
some of these things. But it has 
nothing to do with any rules. The 
rule. under which they are being sent 
were finalised in 1963 after the 
Chinese invasion. 

Mr. Speaker: These are the t ~~ 

members. There was no other signa-
tory. I suppose. 

Shri Shinkre. 

18.15 hI'lL 

DELHI HIGH COURT BILL-contd. 

ShrI Shill .. ",: Although I fully 
s ~ and subscribe to the view ex-

Shrl S. M. Banerjee (Kanpur): 
thought he was putting a question on 
the Calling Attention Notice. 

Mr. Speaker: That is over. We are 
now on the next item. 

Shrl Shinkre: .  .  . that this a very 
important Bill, I regret to say that I 
do not think that a strong case has 
been made for the reference of this 
Bill to a Select Committee. For, 
after all, what this Bill aims at or 
intends to do-to put in figurative 
terms-could be said to be tRis; in-
stead of a hut or a shed or a' barrack 
that a person has today, he would be 
given a proper bungalow to live in. I 
do not know whether there is any 
case for referring this Bill to a Select 
Committee on that basis or otherwise 
also. Presently, the Delhi people 
have a high Court provided to them 
in the Circuit Bench of the Punjab 
High Court. Instead of that Circuit 
Bench, they win have in future, after 
the adoption of this Bill and it. pas-
sage into an Act. a fully constituted 
High Court of their own. Constitu-
tionally. as you know, it is the in-
herent right Of every citizen to have 
his own High Court accessible to him 
as closely a. possible. and from the 
Circuit Bench of the Punjab High 
Court to a fUlly constituted High 
Court at Delhi I think that it is only 
an improvement. The people of 
Himachal Pradesh who will be under 
the jurisdiction of this High Court at 
Delhi, as is contemplated in this Bill. 
will also be benefited thereby. be-
cauSe as everybody knows. the judi-
cial o ss o e ~ court is only an 
excuse for a High Court. Instead of 
that. they will be having a fully con-
stituted High Court. Since Himachal 
Pra'de!'h cannot provide for B fully 
constituted autonomous High Court. it 
is in the fitness of things that they 
should be allowed to take advantage 
of the High Court which is proposed 
to be set up in Delhi. 


